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tonnage firm orders of which are
under finalisation (0.43 million GRT)
is Rs. 695.98 crores. Replacement
of overagled tonnage of 2.5 million
GRT would also mean substantial
draught on resources. However, due
to funding constraints, an outlay of
Rs. 670.47 crores only has been pro-
vided for this purpose. This position
is expected to be ractified to the exe
tent possible in the Annual plan al-
locations depending upon the ability
of the Shipping Sector to mobilise
resources both from conventional and
non-conventional sources and the ope-
rational performance of this Sector.

National Truck Permits foy Weaker

Sections
3089. SHRI RAMSINGBHAI PAT-
ALIYABHAI RATHVAKOLI. Will

the Minister of TRANSPORT be
pleased to state.

(a) whether it is a fact that there
are complaints from Adivasis, Adivasi
co-operative organisations and Adi-
vasi areas to the effect that they are
not given national truck ang bus per-
mits in Gujarat and other parts of
the country in comparison to other
communities and high caste persons
and organisations;

(b) if so, the details of such com-
vlaints received during the period
from 1st January, 1984 to 31st Octo-
ber, 1985;

(¢) how many such permits have
been given dquring the period from
1st January, 1984 to 31st October,
1985 to Advasis, Adivasi cooperative
organisations;

(d) whether Government have
issued instructiong that Adivasi and
weaker sections be given more per-
mits under 20-point programme; and

(e) if g0, the details thereof and
the action taken by various authori-
ties and Gujarat Government in the
matter? R

THE MINISTER OF TRANSPORT
(SHRI BANSI LAL): (a) and (b)
As per information received from
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the State Govts/UT Admns of Andhra
Pradesh, Assam, Bihar, Gujarat; Har-
yana; J&K; Karnataka, Meghalaya,
Rajasthan; U.P.; West Bengal, Tamil
Nadu, Arunachal Pradesh, Chandi-
garh, D & N Haveli; Delhi, Goa;
Daman & Diu, Mizoram & Pondicher-
TY; no such complaints have been
received by them from Adivasi areas,
Adivasi Co-operative Organisations
and Adivasis. Information from other
States/UTs is still awaited.

(c) Information is being collected
from the State Govts/U.T. Adminis-
trations.

(d) and (e) In the matter of grant
of National Permits for trucks. there
exists the provision in the Motor
Vehicles Act, 1939, for reservation of
permits to Scheduled Castes and
Scheduled Tribes in the same ratio
as in the case of appointments made
by direct recruitment to public ser-
vices in the State, The Sate Govern-
ments have also been empowered to
consider making reservations for per-
sons belonging to economically wea-
ker sectiong of the society. Adivasis
are covered under the category of
Scheduled Tribes for which statutory
provision of reservation has already
been made, in case they apply.

4-917 5T 5-zgA wafegt

3090. *t T TFTW WHANT
T ofeggq Hat o2 FAY AT FAI
30 fx §

(@) saiATMYT A AWTIER
g1t go # faait agatr & °f ¥fw
Asg T 5-Ted  amfedt ﬁ
9T T ¥ 130 feAvdrET @
FrzreaMararz-fxds Tsma €3
¥ ant v faeg  mrar sy, AT

(@) afeqt, @ 97 9T F70 FL-
N N A E?

3\ fawrwr § wso wal '(,,ﬂ
mgara fafiem) @ (F) S &0

(=) seara # wiw @it WY
s X awwzrd wgt grar amr )



